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UNDERSTANDING ANNUAL INFORMATION RETURN (AIR)

To keep a watch on high value transactions undertaken by the taxpayer, the Income-tax Law has
framed the concept of statement of financial transaction or reportable account (previously
called as ‘Annual Information Return (AIR)’.With the help of the statement the tax
autfiorities will collect information on certain prescribed high value transactions undertaken by a
person during the year, Statement of financial transaction or reportable account is to be filed by
certain prescribed entities (discussed later), and in such statement they are required to'furnish the
details  of  specified  financial  transactions or any  reportable “account
registered/recorded/maintained (discussed later) by them during the year, Thus oti“the basis of
the information provided by certain prescribed entities in statement of fi na,nclal ‘transaction or
reportable account, the Income-tax Department keeps a track of specifie ancxal transactions
carried on by a person during the year. In this part you can gain knowlédg on various provisions
relating to statement of financial transaction or reportable account

Basic provisions

As per Section 285BA of the Income Tax Act, 1961 (as sibs 'tuted by Finance Act, 2014 w.e.f
01-04-2015), specified entities (Filers) are required to furnish-a statement of financial transaction
or reportable account (hereinafter referred to as statement) in respect of specified financial
transactions or any reportable account reg1stered/recorded/mamtamed by them during the
financial year to the income-tax authority or such othex: prescribed authority.

Persons required fo file statement of ﬁnancml transactlon or reportable account

Following persons shall be required to ﬁ,lmtsh statement of financial transactions or reportable
accounts registered or recorded or mamtamed by them during a financial year to the prescribed
authority: ;

(a) an assessee;

(b) the prescribed perso' ini the case of an office of Government;

(¢) a local authori r other public body or association;

(d) the Reglstrar or Sub -Registrar appointed under section 6 of the Registration Act, 1908
(16 of 1908); -

(e) the" reglstermg authority empowered to register motor vehicles under Chapter IV of the
Motor: Vehicles Act, 1988 (59 of 1988);

(t) the Post Master General as referred to in clause (j) of section 2 of the Indian Post Office
Act, 1898 (6 of 1898);

(g) the Collector referred to in clause (g) of section 3 of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 (30 of

2013);

(h) the recognised stock exchange referred to in clause (f) of section 2 of the Securities
Contracts (Regulation) Act, 1956 (42 of 1956);
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of India Act, 1934 (2 of 1934);

Act, 1996 (22 of 1996); or

(k) a prescribed reporting financial institutions

Transactions that are required to be reported

of India

(i) an officer of the Reserve Bank of India, constituted under section 3 of the Reserve Bank

(j) a depository referred to in clause (¢) of sub-section (1) of section 2 of the Depositories

The statement of financial transaction shall be furnished byevery person mentloned m column
(3) of the Table below in respect of all the transactions of the nature and value spemﬁed in the
corresponding entry in column (2) of the said table, which are registered or recorded by him on
or after the 1st day of April, 2016, namely:- . :

Class of person (reporting person)

Si. Nature and value of transaction
No. -
1. | (a) Payment made in cash for purchase of bank | A banking company or a co-
drafts or pay orders or banker's cheque of an | operative bank
amount aggregating to Rs. 10 lakh or more in a
financial year.
(b) Payments made in cash aggregating to Rs. 10
lakh or more during the financial year for purchase
of pre-paid instruments issued by Reserve Bank of
India.
(c¢) Cash deposits or cash withdrawals (including
through bearer's cheque) aggregating to Rs. 50
lakh or more in a financial year, in or from one or
more current account of a person.
2. | Cash deposits aggregating to Rs. 10 lakhor more in | (i) A banking company or a co-
a financial year, in one or more accounts (other operative bank
than a current account and time deposit) of a (i)  Post Master General
person.
3. | One or more time deposits (other than a time | (i) A banking company or a co-
deposit made through renewal of another time operative bank
deposit) of a person aggregating to Rs. 10 lakhor (i)  Post Master General
more in a financial year of a person. (iii) Nidhi Company
(iv) Non-banking financial
company
4, | Payments made by any person of an amount | A banking company or a co-

aggregating to—
(i) Rs. 1 lakhor more in cash; or

operative bank or any other company
or institution issuing credit card.

@ [ncome Tax Department
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(i) Rs. 10 lakhor more by any other mode,

against bills raised in respect of one or more credit
cards issued to that person, in a financial year.

Receipt from any person of an amount aggregating
to Rs. 10 lakhor more in a financial year for
acquiring bonds or debentures issued by the
company or institution (other than the amount

- received on account of renewal of the bond or

debenture issued by that company).

A compan Jnstitution.-.issuing
ponds or debentures.

Receipt from any person of an amount aggregating
to Rs. 10 lakhor more in a financial year for
acquiring shares (including share application
money) issued by the company.

A company issuing shares.

Buy back of shares from any person (other than
the shares bought in the open market) for an
amount or value aggregating to Rs. 10 lakhor more
in a financial year.

A company listed on a recognised
stock exchange purchasing its own
securities under section 68 of the
Companies Act, 2013

Receipt from any person of an amount aggregating
to Rs. 10 lakhor more in a financial year for
acquiring units of one or more schemes of a
Mutual Fund (other than the amount received on
account of transfer from one scheme to another
scheme of that Mutual Fund).

A trustee of a Mutual Fund or such
other person managing the affairs of
the Mutual Fund

Receipt from any person for sale of foreign
currency including any credit of such currency to
foreign exchange card or expense in such currency
through a debit or credit card or through issue of
travelers cheque or draft or any other instrument of
an amount aggregating to Rs. 10 lakhor more
during a financial year.

Authorised person under Foreign
Exchange Management Act, 1999

10.

Purchase or sale by any person of immovable
property for an amount of Rs. 10 lakhor more or
valued by the stamp valuation authority referred to
in section 50C of the Act at Rs. 30 lakhor more.

Inspector-General or Registrar or
Sub-Registrar appointed under the
Registration Act, 1908

11.

Receipt of cash payment exceeding Rs. 2 lakhfor
sale, by any person, of goods or services of any
nature (other than those specified at Sl. Nos. 1 to
10 of'this rule, if any.)

Any person who is liable for audit
under section 44AB of the Act.

income Tax Department
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‘The periodicity and due date of furnishing statement of financial transaction or reportable
account

The statement of financial transaction shall be furnished electronically (under digital signature)
in Form No. 61A to the Director of Income-tax (Intelligence and Criminal Investigation) or the
Joint Director of Income-tax (Intelligence and Criminal Investigation). However a Post Master
General or a Registrar or an Inspector General may furnish Form No. 61A in a.computer
readable media being a Compact Disc or Digital Video Disc (DVD), alongwith the Verlﬁcanon
in Form-V on paper.

Further, the statement shall be furnished on, ,QJ;ubEiQLQ_.&J_._Maéummcdda ey :

financial year in which the transaction is registered or recorded.

However, section 285BA(5) empower the tax authorities to issue a notice to:the person who had
not filed the statement within due date. In such a case, the tax authoritie; may serve upon such
person a notice requiring him to furnish the statement within a perlod fiot exceeding 30 days
from the date of service of such notice and in such a case the:pe son‘_shall furnish the statement
within the time as specified in the notice. -

Consequences of not furmshmg statement of ﬁnanqigliagréxgsacfion or reportable account

Non-furnishing of statement of financial transaction -or'reportable account will attract penalty
under section 271FA. Penalty can be levied of Rs..100 per day of defaul.

However, section 285BA(5) (as discussed earlier) empower the tax authorities to issue a notice
to the person directing him to file the statement within a period not exceeding 30 days from the
date of service of such notice and in' such:a case person shall furnish the statement within the -
time specified in the notice. If person fails to file the statement within the specified time, then a
penalty of Rs. 500 per day will be- lev;ed from the day immediately following the day on which
the time specified in such notice for furhishing the statement expires.

Inaccurate or defective statement of financial transaction or reportable account

If any person, after ﬁlirig”:th‘él statement, comes to know or discovers any inaccuracy in the
information provided in the:statement, he shall inform such inaccuracy to the prescribed income-
tax authority w1th1n a, perlod of ten days and furnish the correct information.

On the other hand the"prcscrlbed mcome-tax authority may also mtlmate the defect to the person
of such” mtlmatlon or within such extended period as may be allowed by prescribed income-tax
authorlty u
However;ifa person fails to rectify the defect within the said period than such statement shall be
treated as an invalid statement and the provisions of this Act shall apply as if such person had
failed to furnish the statement.

Consequences of filing inaccurate or defective statement of financial transaction or
reportable account

Income Tax Department
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As per section 271FAA of the Income-tax Act, if a prescribed reporting financial institution
referred to in Section 285BA(1)(k) who is required to furnish statement of financial transaction
or reportable account, provides inaccurate information in the statement, and where:

(a) the inaccuracy is due to a failure to comply with the due diligence requirement as
prescribed under rule 114H of the Income-tax Rules, 1962 or is deliberate on the part of
that person;

(b) the person knows of the inaccuracy at the time of furnishing the statement but does not
inform the prescribed income-tax authority or such other authorlty or agency;

(c) the person discovers the inaccuracy after the statement is furnished and failé:to inform
and furnish correct information within a period of 10 days as specified und :section
285BA(6), ._ ‘

then, the prescribed income-tax authority may direct that such person shall pay, by way of
penalty, a sum of fifty thousand rupees.

Registration

Every reporting person mentioned in column 3 of the Table (supra) ‘shall communicate to the
Principal Director General of Income-tax (Systems) the hame,. .designation, address and
telephone number of the Designated Director and the Prmmpal Ofﬁcer and obtain a registration
number.

"Designated Director” means a person designated by the reporting person to ensure overall
compliance with the obligations imposed unde_ se 'on 285BA and rules 114B to 114E and
includes— .

(i) the Managing Director or a whole-tlme Dlrector duly authorised by the Board of
Directors if the reporting personis.a.company;

(ii) the managing partner if the réﬁorting ~person is a partnership firm;
(iii)the proprietor if the reportmg person is a proprietorship concern;
(iv)the managing trustee if the reportmg person is a trust;

(v) a person or md1v1du'"l~ who controls and manages the affairs of the reporting entity if the
reporting personis, an unincorporated association or, a body of individuals or, any
other person:.

Furnishing of s"fhtem".ent of financial transaction and reportable account by prescribed
reporting fmancml institution

In order-to: facilitate effective exchange of information in respect of resrdent and non-resident,
Section: 285BA also provides for furnishing of statement by a prescribed reporting financial
institution in respect of specified financial transaction or reportable account. The statement shall
be furnished for each calendar year in Form No. 1B on or before 31% May of the next year. [For
more details, see rules 114F, 114G and 114H of the Income-tax Rules, 1962]

g Income Tax Depﬁmnent e
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MCQ ON UNDERSTANDING ANNUAL INFORMATION RETURN (AIR)

Q1.With the help of the tax authorities collect information on certain prescribed

high value transactions undertaken by a person during the year.
(a) Return of Income - (b) TDS/TCS Statement

(c) Statement of financial transaction or reportable account (d) Tax Audit Report
Correet answer : (¢) “

Justification of correct answer :

hie {;ax authorities

With the help of statement of financial transaction or reportable accoun |
person during

collect information on certain prescribed high value transactions undertaken
the year.

Thus, option (c) is the correct option.

Q2.As per Section of the Income Tax Act, 1961, read wnth Rule 114E to Rule 114H
of the Income Tax Rules, 1962, certain specified entities ‘are. requ1red to furnish the details of
specified financial transactions or any reportable account:registered/recorded/maintained by
them during the financial year to the Income-tax Authorlty or such other prescribed authority.

(a) 285B (b) 285BA °
(c) 288A @y w§\_§B

Correct answer : {b)

Justification of correct answer :

As per Section 285BA of the Income Tax Act, 1961, read with Rule 114E to Rule 114H of the
Income Tax Rules, 1962, certain sﬁéciﬁed entities (i.e., Filers) are required to furnish the details
of specified financial transactions or any reportable account registered/recorded/ maintained by
them during the financialyear:to the Income-tax Authority or such other prescribed authority.

Thus, option (b) i‘s,thé orrect option.

Q3.Non—ﬁ1rni§hifig of :Estéiiement of financial transaction or reportable account will attract penalty
under section 271FA;"

(b) False

Correct answer : (a)
Justlﬁcatlon of correct answer :

Non-furnishing of statement of financial transaction or reportable account will attract penalty
under section 271FA. Penalty can be levied of Rs. 100 per day of default.

However, section 285BA(5) empower the tax authorities to issue a notice to the person directing
him to file the statement within a period not exceeding 30 days from the date of service of such
notice and in such a case person shall furnish the statement w1thm the time spemﬁed in the

g income Tax Department
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notice. If person fails to file the statement within the specified time, then a penalty of Rs. 500 per
day will be levied from the day immediately following the day on which the time specified in
such notice for furnishing the statement expires.

Thus, the statement given in the question is true and hence, option (a) is the correct option.

Q4.Furnishing of inaccurate particulars in statement of financial transaction or reportable
account will attract penalty under section 271 FAA.

(a) True (b) False
Correct answer: (a)
Justification of correct answer :

As per section 271FAA of the Income-tax Act, if a prescribed reportm"?“ﬁ lancial institution
referred to in Section 285BA(1)(k) who is required to furnish statement of anmai transaction
or reportable account, prov1des inaccurate information in the statemerit, 4
a) the inaccuracy is due to a failure to comply with the -diie, dlhgence requirement as
prescribed under Rule 114H of the Income-tax Rules, 1962 or is-deliberate on the part of
that person; '
b) the person knows of the inaccuracy at the time of ﬁershlng the statement but does not
inform the prescribed income-tax authority or such other authority or agency;
¢) the person discovers the inaccuracy after the statement is furnished and fails to inform
and furnish correct information w1th1nl_a eriod: of 10 days as specified under section
285BA(6), then, the prescribed income-tax’ authorlty may direct that such person shall
pay, by way of penalty, a sum of ﬁﬁy thousand rupees.
Thus, the statement given in the question-is:true and hence, option (a) is the correct option,
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1IFORM NO. 61A
{See rule 114E]

Statement of Specified Financial Transactions under section 285BA(1)
of the Income-tax Act, 1961

PART A: STATEMENT DETAILS
(This information should be provided for each Statement submitted together)

A1 REPORTING ENTITY DETAILS

AL1.1 Reporting Entity Name

A.1.2  |Income-tax Department Reporting

Entity Identification Number

A.1.3 Registration Number

A2 STATEMENT DETAILS

A.2.1 Statement Type Insert 2 character code

A2.2 Statement Number

A.2.3 Original Statement Id

A.2.4 Reason for Correction Insert 1 character code

A.2.5 Statement Date

A.2.6  [Reporting Period

A.2.7  [Report Types ) [nsert 2 character codes

A.2.8  [Number of Reports

A3 PRINCIPAL OFFICER DETAILS

A.3.1 Name

A.3.2 Designation

A3.3 Address

A.34  |City/Town ’

A.3.5 Postai Code

A.3.6 State Code Insert 2 character code

1. Substituted by the IT(Twenty-second Amdt.) Rules, 2015, w.e.f. 1-4-2016.

For From No. 61A as applicable for specified financial transactions carried out during 1-4-2015 to 31-3-2016,
see page No. 1333A.
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A.3.7  |[Country Code Insert 2 character code

A.3.8  |Telephone

A.3.9 Mobile
A3.10 |Fax
A3.11  |Email

PART B: REPORT DETAILS FOR AGGREGATED FINANCIAL TRANSACTIONS

B.1 REPORT NUMBER (To be provided for each person being reported)

B.1.1 Report Serial Number

B.1.2  |Original Report Serial Number

[B.2 PERSON DETAILS

B.2.1 Person Name

B.2.2 Person Type Customer Insert 2 character code
B.2.3 Identity
B.2.4  |Gender (for individuals) Ins :rt 1 character code

B.2.5 Father's Name (for individuals)

B.2.6 PAN

B.2.7  |Aadhaar Number (for individuals)

B.2.8 Form 60 Acknowledgement

B.2.9  |Identification Type | Ins it [ character code

B.2.10 {Identification Number

B.2.11 |Date of birth/Incorporation

B.2.12  |Nationality/Country of Incorporation Insert 2 character code

B.2.13 |Business or occupation

B.2.14 |Address

B.2.15 |Address Type Ins :rt 1 character code

B2.16 |City/Town
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B.2.17 |Postal Code
B.2.18 |State Code Country Insert 2 character code
B.2.19 {Code Insert 2 character code
B.2.20 (Mobile/Telephone Number
B.2.21 |Other Contact Number
B.222 |Email
B.2.23 |Remarks
B.3 FINANCIAL TRANSACTION SUMMARY
B.3.1 Product Type Insert 2 character code
B.3.2  |Aggregate gross amount received from
the person :
B.3.3 Aggregate gross amount received from
the person in cash
B.3.4 Aggregate gross amount paid to the
person
B.3.5 Remarks
B.4 FINANCIAL PRODUCT DETAILS (To be provided for each distinctive product)
B.4.1 Product Identifier
B.4.2 Last Date of Transaction
B.4.3 Aggregate gross amount received from
the person
B.4.4 Aggregate gross amount received from
the person in cash
B.4.5 Aggregate gross amount paid to the
person
B.4.6 Related Account Number
B.4.7 Related Institution Name
B.4.8 Related Institution Ref. Number
B.4.9 Remarks
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PART C: REPORT DETAILS FOR BANK/POST OFFICE ACCOUNT

(This information should be provided for each Account being reported)

Cl REPORT NUMBER (To be provided for each account being reported)
C.1.1 Report Serial Number
C.1.2  |Original Report Serial Number
C2 ACCOUNT DETAILS
C.2.1  |Account Type Insert 2 character code
C.2.2  |Account Number
C.23  |Account Holder Name
C.24  |Account Status Insert 1 character code
C.2.5  |Branch Reference Number
C.2.6  |{Branch Name
C.2.7  |Branch Address
C.2.8 |City Town
C.2.9 |Postal Code
C.2,10 |State Code Insert 2 character code
C.2.11 |Country Code Insert 2 character code
C.2.12 |Telephone
C.2.13 |Mobile
C2.14 |Fax
C.2.15 |Email
C.Z. 16 |Remarks
C3 ACCOUNT SUMMARY
C3.1 Aggregate gross amount credited to the
accounts in cash '
C.3.2  jAggregate gross amount debited to the

accounts in cash
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C.3.3  |Aggregate gross amount credited to the

accounts in cash from 1st day of April,

2016 to 8th day of November, 2016
C3.4 |Aggregate gross amount credited to the

accounts in cash from 9th day of

November, 2016 to 30th day of

December, 2016
C3.5 |Remarks
C4 PERSON DETAILS (To be provided for each person related to the account)
C.4.1  |Account Relationship Insert 1 character code
C.4.2  |Person Name
C.4.3  |Person Type , Insert 2 character code
C.4.4  |Customer Identity
C.4.5  |Gender (for individuals) Insert 1 character code
C.4.6  |Father's Name (for individuals)
C4.7 |PAN
C.4.8  |Aadhaar Number (for individuals)
C.49 |Form 60 Acknowledgement
C.4.10 |Identification Type Insert 1 character code
C.4.11 |Identification Number
C.4.12 |Date of birth/Incorporation
C.4.13 |Nationality/Country of Incorporation Insert 2 character code
C.4.14 [Business or occupation
C.4.15 |Address
C.4.16 {Address Type Insert 1 character code
C.4.17 |City/Town
C.4.18 |Postal Code
C.4.19 |[State Code Insert 2 character code
C.4.20 |Country Code Insert 2 character code
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C.4.21

Mobile/Telephone Number

C.4.22

Other Contact Number

C.4.23

Email

C.4.24

Remarks

PART D: REPORT DETAILS FOR IMMOVABLE PROPERTY TRANSACTIONS

- (This information should be provided for each Transaction being reported)

D.1

REPORT NUMBER (To be provided for each transaction being reported)

D.1.1

Report Serial Number

D.1.2

Original Report Serial Number

P.Z

TRANSACTION DETAILS

D.2.1

Transaction Date

D.2.2

Transaction Identity

D.2.3

Transaction Type

Insert 1 character code

D.2.4

Transaction Amount

D.2.5

Property Type

Insert ! character code

D.2.6

Whether property is within municipal
limits

Insert 1 character code

D.2.7

Property Address

D.2.8

City/Town

D.2.9

Postal Code

D.2.10

State Code

Insert 2 character code

D.2.11

Country Code

Insert 2 character code

D.2.12

Stamp Value

D.2.13

Remarks

PERSON DETAILS (To be provided for each person related to the transaction)

D.3.1

Transaction Relation

Insert 2 character code

D.3.2

Transaction Amount related to the
person

D.3.3

Person Name
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D.3.4

Person Type

Insert 2 character code

D.3.5

Gender (for individuals)

Insert 1 character code

D.3.6

Father's Name (for individuals)

D.3.7

PAN

D.3.8

Aadhaar Number (for individuals)

D.3.9

Form 60 Acknowledgement

D.3.10

Identification Type

Insert 1 character code

D.3.11

Identification Number -

D.3.12

Date of birth/Incorporation

D.3.13

Nationality/Country of Incorporation

Insert 2 character code

D.3.14

Address

D.3.15

City/Town

D.3.16

Postal Code

D.3.17

State Code

Insert 2 character code

D.3.18

Country Code

Insert 2 character code

D.3.19

Mobile/Telephone Number

D.3.20

Other Contact Number

D.3.21

Email

D.3.22

Remarks".




TaxGuru.in - Complete Tax Solution





